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File No. 9(17) 2020,301h CAC/RCD/FSSAI
Food Safety and Standards Authority of lndia

Regulatory ComPliance,Division
FDA Bhawan, Kotla Road, New Delhi - 110 002

Dated 
' t'\ December,2020

Minutes of the 30th meeting of Central Advisory Committee held on l9thNovember,
2020

-[he 
30th meeting of Central Advisory Committee (CAC) of Food Safety and

Standards Authority of lndia was held on 1gth November, 2020 through Video

Conferencing. The list of participants who attended the meetrng is at Annexure-1.

ln his opening rernarks, CEO FSSA|welcomed allthe participants and clarified the

intent behind the Memorandum of Understanding between FSSAI and States/UTs for
Strengthening of Food Safety Eco-system in the country which was introduced this year.

It was informed that this MoU is based on the pattern of National Health Mission (NHM)
and will prove to be a critical intervention rn rmproving the food safety ecosystem at the
state level. The MoU provisions financial aid for aspects related to strengthening
compliance, surveillance, consumcr connecl, etc. and not just strengthening of
laboratories. States need to design an action plan on the basis of priorities of the state
with regilrd to strengthening of the food safety ecosystem. He further stated that, it is
proposed to retain upto 75olo of the fee received from grant of licence and registration of
food businesses in the State/[JTs collectcd by FSSAI and subsequently release an
enhanced amount to concerned State/UT along with l-iSSA| assistance as per approved
work plan. This format will especially support the states where the revenue collected by
the food safety department is not being utilized for food safety related activities. Ihis will
be incorporated in the MoU applicable from financial year 2021-22 onwards. ltwas also
informed that in the first financial year of MoU i.e. 2O2O-21, FSSAI would provide
assistance from its own funds All states and tJTs were requested to intirnate their status
on sharinq the revenue within next three months

CEO, FSSAI also informed the participants about FSSAI's intent on strengthening the
surveillance activities by arranging monthly survey of specific food products or
parameters. He emphasised on the need for effective participation by all DOs and FSOs
in the States/UTs for collection of samples.

-lhereafter, 
Head(RCD) initiated the discussion on the agenda as folrows:
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Agenda No.1: Disclosure of lnterest

All members of CAC were requested to fill the "specific Declaration of lnterest" form

forwarded along with the Agenda and send it back by email at gnforceJnentl @fssAfgqL.in

by 21 11 2020.

Agenda No. 2: Confirmation of Minutes of 29th CAC Meeting

The minutes of the 29rh CAC rneeting held on Sth August, 2020 were approved and

adopted.

Agenda No. 3: Action Taken Report of 2gthCAC Meeting

The action taken report forthe 29th CAC meeting hel<J on 5th August 2020 was noted'

Head (RCD) emphasized on importance of creation of the help desk and informed about

funds being available under the Mou for creation of a help desk. States of tsihar,

Karnataka, Lakshadweep, Mrzorarn Rajasthan and Sikkim were remincled to submit the

information regarding creation of the help desk. Further, with regard to Food Safety

Ernergency Responsl System, it was informetJ to the participants that though nomination

for nodal officer was sought from the states earlier, however, only a few states responded

in this regard. lt was inforrned that recently the Food Authority had decided that district's

Designated Officer will be the nodal officer for Food Safety Emergency Response

System.

Agenda No. 4: Review of perfOrmance of States/UTs based on 2"d Quarterly Report

Head(RCD), FSSAI infornred thatfornrats of the quarterly report for review of state

performance were approved in 29th cAc meeting and states were required to submit data

within 10 days of end of quarter. Head (RCD) also emphasised on importance of creating

Data Monitoring cells in the states t<l collect data ftlr proper monitoring arld timely

submission of reports. 'l-hereafter, Head RCD made a presentatlon on the performance

of the state/UTs during the second quarter i.e. July - september 2020"1he following

observations were made: -

Form -1 Administrative Structure:

It was noted that many states/UTs do not have requisite number of Dos/FSos' States

and UTs of Assalm, llaryana, Mattarashtra, Mizoranr, Nagaland, Puducherry and

Telangana were requested to take inrmediate actions for filling up the potits'

During the discussion, the representatives from the states informed the following'

. Department of Food Safety, Assam informed that 11 DO positions are being filled

by promotion of FSOs and requisition for filling 34 posts of FSOs was advertrsed

inNovember2Olgandwillbefilledinduecourseoftime.
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4; Food Safety Commissioner, Haryana informed that request for filling 16 posts of

UOs ancl 30 posts of FSOs was submittecl to Public Service Commission' however'

the exams were clelayed due to COVID-19 pandemic. A request for giving part time

charge of Dos and FSOs to sub divisronal officers and MBBS doctors has been

submitted to the Health Department of the state'

Foorl Safety Commissioner, Telangana informcd lhal22 posts of FSO have been

sanctioned an<J will be filled in due course of time. Meanwhild additional charge

has been assigned to 7 officers

CEO, FSSAT advised the States to expedite filling up the post of DOs and FSOs on regular

basis and meanwhile the feaslbility of part time/additional charge to eligible officers may

be explored by States/UTs. CFS, West Bengal informed that the extension period of part

time officials to work as authorised DOs expired on 04/08/2019. He requested to extend

their tenure till 4/OB/2022. CEO, FSSAI clarified that as per amendment to Food Safety

and Standards Rules, the Comrnissioner of Food Safety may with the previous approval

of the State Government, appoint Sub-Divisional Officer of the area on additional charge

basis as Designated Officer.

Form-2 Details of Adjudication Cases: lt was observed that number of new cases filed

vis- a-vis number of samples failed is low in case of Bihar, Gujarat, Punjab & Rajasthan.

Further no case has been filed in Arunachal Pradesh, Dadra & NH, Goa, Lakshadweep,

Manipur, Meghalaya, Mizoram, Nagaland, Puducherry, Sikkim, Tripura and West Bengal.

The number of cases pending are more than 50% of cases filed in the States/ UTs of

Uttar Pradesh, Uttarakhand, Tarnil Nadu, Rajasthan, Punjab, Maharashtra, Madhya

Pradesh, Kerala, Karnataka, Jharkhand, .J & K, llimachal Pradesh, Haryana, Gujarat,

Dethi, Chhattisgarh, Bihar, Assam and Andhra Pradesh. CEO, FSSAI also expressed

concern on mismatch in the number of failed samples and the number of new cases

launched. He also advised states to dispose of the cases pending for more than 1 year

expeditiously. He also appreciated State/UTs of Chandigarh, Jammu and Kashmir, Tamil

Nadu and Uttar Pradesh for their better performance.

Form-3 Details of Appellate Tribunal and Advisory committees: The State/UTs of

Bihar, DNH, Ladakh, Lakshadweep, Mizoram and Nagaland were requested to expedite

the constitution of the Appellate Tribunal. CEO, FSSAI raised concerns regarding delay

in disposal of cases. l-le suggested that States should take up the issue with the law

departments of the states to expeditr: disposal of cases On reconstitution of Steering

Committees, it was observed that States/UTs of Assam, Chhattisgarh, Haryana, Ladakh,

Madhya Pradesh, Mizoram, Puducherry, Rajasthan, Telangana and Uttarakhand have

not yet re-constituted the DLAC and States/ UTs like Andhra Pradesh, Dadra & NH,

Ladakh, Maharashtra, Mizoram, Odisha and flajasthan have not yet re-constituted the

SLAC. Further, SLAC rneetings should be conducted by States half yearly and DLAC
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quarterly. However, no SLAC meetings have been held in A&N l:;lands' Arunachal

Pradesh, Bihar, Chandigarh, Delhi, Goa, Gujarat, Haryana, J&K, Jharkhand, Kerala,

Manipur, Meghalaya, Puducherry, Sikkim, Tamil Nadu, Tripura, Uttar F)radesh and West

Bengal. DLAC meetings for all districts have been held at least once only in Bihar' Goa,

Himachal pradesh and Maharashtra. CEO, FSSAI directed that'- States where

DLACs/SLACs have not been set up should set up the committees urgently and conduct

their regular meetings.

Form-4 Active State Licenses and Registrations: lncreasing trend was observed in the

issuance of licenses/ registrations by states/ UTs during the tast quarter' However,

number of food businesies having .license/ registration is still less than 20% of the

expected number @ one per 200 populations in case of Assam, Bihar' lrlagaland' Odisha

and Tripura. States informed shortage of staff as a key reason for less issuance of license'

states/UTs were advised to conduct special drives and camps in various cities and towns

to facilitate FBOs in obtaining license/registration'

Form-S & 6 Pendency of License and Registration: CEO, FSSAI noted that pending

applications in Delhi, Goa, Manipur, Nagaland and odisha were more ll, ;2!o/o of State

License granted during the previous year. Further number of unattended applications is

high in case of Andhra Pradesh, Assam, Bihar, chhattisgarh, Haryana' Himachal

Pradesh, Jammu & Kashmir, Jharkhand, Karnataka, Kerala, M:rdhya Pradesh'

Maharashtra, Meghalaya, Punjab, Rajasthan, Uttarakhand and west Bengal' Pendency

of applications for Registrations is more lhan 25o/o of the number of registration granted

last year in case of Andhra Pradesh, Puducherry and sikkim' Further number of

unattended applications is high in case of A & N lsland, Andhra Pradesh' Assam' Bihar'

chhattisgarh, Haryana, Hirnachal Pradesh, J & K, Jharkhand, Karnataka' Kerala' Madhya

Pradesh, Maharashtra, Puniab, Raiasthan, sikkim, Tamil Nadu' Tripura' Uttarakhand'

Uttar Pradesh and West Bengal

The states were advised to ensure timely processing of applications for

license/registration and reduce pendency'

Form.TConsumerGrievances.States/UTsofMaharashtra,Delhi,Karnataka,Uttar
Pradesh, Haryana, Telangana, west Bengal and Andhra Pradesh with high pendency in

clearing consumer grievances were advised to clear the pendihg cases at the earliest'

Form-8 lnspection, sampting and Testing: lt was noted that most of the states/UTs

have not carried out aclequate number of inspections ie' 15 inspections per quarter per

FSO. No inspections have been carried out through FoscoRlS in a number of states

including Andhra Pradesh, Arunachal Pradesh, Bihar, Goa, Jharkhand' Pun;ab' sikkim

etc. lt was also observed that state/UTs of Punjab, Gujarat, Bihar, J&K, Flaryana, Kerala'

A& N lslands, Puducherry have performed better than other Slates/ UTs in respect of

' [uryTrnnD
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of samples. States/UTs were aclvised to use FoscoRlS for inspection cEo' FssAt

alsoinformedthatFoSCoRtsisfurtherbeingupdatedtoincluderiskbasedsamplingand
provisron to add samPles'

cEo, FSSAI appreciated the efforts of States of uttar Pradesh' Tamil Nadu and Madhya

pradesh in conductrng larg;e number of inspection and sampling Additional

commissioner Food safety, Uttar Pradesh informbcl that the 119: l':1?t was achieved

by complying with the procedures and timelines prescribed in I-ssA' 2006 and they were

also following up the cases with Adjudicating officers and Appellate Tribunal'

Form-gEatRightlnitiatives:CEo,FssAlrnformedthatEatRightlnitiativescover
Hygiene ratinq, Clean Street Food Hubs, Fruit and Vegetable markets' BIIOG and Eat

Rrght Stations certified. Hygiene rating includes Restaurants' Meat shops and Mithat

shops. Awareness includes Eat Right Campuses and Schools and RUCO It was

observed that few States/ Ul s such ,i A.trr, Chandigarh, Karnataka, Gujarat etc' have

inittated the Eat Right lnitiatives in their States/ Ul s. Other States/ UTs were requested

to take action to implement the Eat Right lnitiatives

It was also observed that in states of Gujarat and Uttar Pradesh action has been taken in

most of the initiatives. CEO, FSSAI emphasised that the overall performance of State/UTs

was disheartening and the figure of only 144 clusters is very low for a country like lndia'

Also performance of states/UTs in other initiatives such as RUCO, Hygiene Rating'

Awareness building and Save Food.share Food was also found to be low' states and

uTs were advised to take up the cluster initiatives proactively.

CEO, FSSAI congratulated the State of Uttarakhand for their exemplary efforts in

inrptementing RUCO initiative and advised other States/UTs to scale up the collection of

tused cooking oil.

Form-l0 Testing lnfrastructure: lt was observed that Sample Management System

(SMS) is not in ptice in many States like A&N, Andhra Pradesh, Daman & Diu and D&NH,

Delhi, Himachal Pradesh, Jharkhand, L adakh Lakshadweep, Mizoram, Odisha'

Puducherry, Punjab, Rajasthan, Sikkim, I'elangana, U.P, Uttarakhand Laboratory

lnformation Management System is in place only in Kerala and Uttarakhand. States/Ul.s

were advised to have proper laboratory management system in place and to send thetr

requirement for SMS to QA Division of FSSAI'

It was noted that NABL accreditation has been obtained by SFI'Ls of Assam, Delhi,

Gujarat, Kerala, Maharashtra, Punjab, Telangana, Ra.iasthan, Uttar Pradesh and West

Bengal. States/UTs were advised to get the help of professionals who can support

States/UTs in applying for NABL accreditation. Further, posts of Food analyst have not

been fillt-.d in the States of A&N lslands, Andhra Pradesh, Arunachal Pradesh, D & NH'

Ladakh, Lakshadweep, Maharashtra, Meghalaya, Mizoram and Tripura' These

States/UTs were advised to take immediate action for filting up these'posts
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m n:Gujarat, Himachat. pradesh, j a-f,"rr,rrkhanJ, X.rrtu,Xu, Kerala, Madhya pradesh,Maharashtra' odisha' Tamil rtraau Telangana and Uttarakrrarrd. These statt:s / UTs wererequested to ensure proper utilization of FSWs and exsamples. I v, c'vvs ano expedite the ter;ting of pending

Form-13 Food Fortification: lt was observed that the coverage of fortification in 5 stapresis not satisfactory and limited to onry , few states. att states / UTs w.re requested to
iJ"J::;"daiffi[: 

and cover the Food Fortification ,,nru, various schernes such as

Form-14 Fosrac & Regulatory staff rraining: rt was observed that only a few Stateslike Bihar, Goa, Gujar.t, xrrnrir*r, ,"*.nro*u*p, rr,lanarasrrtra, puduchcrry, punjab,Rajasthan, Tamir Nadu, Tetangana,'r]r* pradesh ,nJwu., Bengar have arranged fortraining of food safety t'p"*Lor.'oi',n" FBos. er, i,.i". anc, UTs were advised toarrange for conducting training of FBos untJer FosTac at district lever.
Agenda No' 5: status of signing of MoU between FssAr and states/Urs forstrengthening of Food Safety-Eco-l"V"rn. ," ,n"'""rrr,
Head(RCD)' FSSAI stated that in order to extend technicar & financiar support to thestates/UTs for strengthening of Food.sarety e.o-sysi", ," the country, proposars in
prescribed format were sought from all the statesrui..-so t* proposals were receivedfrom 23 States/UTs ror finarrciamecnnicat assistance ,nou,. work plan fcrr 2020-21. oulof the 23 states/UTs' work t',n *"" finarized *,,n-* ,iies/UTs. The states/UTs fromwhich work Plan was not received were advised to submit their proposar at the eariest.some states informed that they rral sent their proposars to finance Department forconcurrence' cEo' FssAl apprised the members that as there was no financiar burdenon part of states for work plan for 2o2o-21, and as ,r-"h-rnur" was no ne:ed for sendingthe proposal to Finance Department and advised them io ."no the same to FSsAr.

Action decided: States/UTs.were requested to speed up the process .f signing MoUfor work Plan 2020-21 and initiatsacttn for preparing til proposed work pran for thefinanciar year 2021-22, thedate of .ririr.ion wiri oe .lrrrpi"rted shor,y.
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i{genda No. 6: Disposal of Adiudication cases within stipulated time

States were informed to pursue with the respective Adjudicating Officer to dispose the

cases within stipulated time to reduce penclcncy. lt was also advised to develop suitable

mechanisms for regular monitoring of cases pending with the Adjudicating Officers. CEO,

FSSAI informed that there is a Monitoring Committee in every District set up under the

orders of Supreme Court comprising of District Magtstrate, District judge and

Superintendent of police. lt was advised to rarse the concern with Distlict Magistrate so

that the same may be discussed in the Monitoring Committee Meeting for expediting

disposal of cases.

Action decided: States/UTs to pursue with Adjuclicating Officers for disposal of cases

within stiputated time line to reduce the pendency and also to devise suitable mechanism

for regular monitoring of the cases pending with AOs.

Agenda No. 7: Coordination of BIS and FSSAI for issuance of license for Packaged

Drinking Water and Mineral Water

The members were apprised that FSSAI is proposing to make application for BIS

certification license, a mandatory document while applying

for a license for PDW and PMW from FSSAI Also, tslS license would be a

mandatory document while applying for renewal. Head (RCD) also stressed on the need

for ensuring proper coordination between FSSAI, StatesiUTs and BIS for proper

monitoring of all food products under mandatory BIS certification.

Agenda No. 8.1 : Food Safety Compliance System - Status

ED(CS) apprised the members of the Pan lndia launch of Food Safety Compliance
System (FoSCoS) and its features States/UTs were advised to take necessary steps for

setting up llelpdesks and Training of Stakeholders. He also drew attention towards lhe
need for improvement in the performance of Helpdesks and training of Helpdesk

Ixecutives.

Audit Management System (AMS): lt was intimated that Audit Management System has

now been integrated with FoSCoS Audits conducted by FSSAI recognised agencies shall

be fed into AMS by these agencies within specific time after completion of Audit as

directed by Food Authority. These audit reports can be accessed by concerned authorities
for further action if required, through FoSCoS.

Provision for making request for rejected application by FBO and request
processing by concerned Authority: ED(CS) briefed the members about the SoP and
provtsions on dealing with requests by FBOs for reinstating relected application.

Consumer Grievances: lt was atso informed to the member that the grievances lodged
in l-LRS have not been migrated to new Consumer Grievance module. (url:

https://foscos.fssar.gov.in/consumergrievance). States/UTs were advised to attend the
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pending FLRS grievances in a time bound rnanner and concrude the sarne on FLRS.Further' the food consumer grie'ance version 2 also neeos to be monitolo regurarry.
Action decided .states/UTs were requested to takc necessary steps for1. Setting up Helpdesks and ensLlre that the resoo_- are upto the satisracrory j;;iil;;;;;;"r.i$&."?rJ::,j;ig the Herpdesks2' Attending rhe pending ir.Ri".nsumer giievances o, priority3. Reports of state initia"tei nJoits tor be r,r",i ,i" nts by concerned state.
Agenda No. 9.2 :Reforms in Lice
Authority meeting herd on ,o,n oll'i"nr;;lrt"'oliance: Decisiorrs of 31st Food

l;#Ir.,ory 
onrine submission of Annuar Return by Food Businesses wef Fy

It was inforrnecj to the members that provision has been made in Foscos foronlinesubmrssion of Annuar Return by Food Businesses rt has been approved by FoodAuthority to rnake the online submission of Annuar Returns mandatory f,r manufacturersand importers w.e.f. Fy ZO2O_Z1 through FoSCoS.

B' Revising the policy for Auto-generation of License/Registration and Auto-rejection of applications in case of non_response

The rnembers were irtformed that tlevise<J policy for Auto-generation ofl'icense/Registration and Auto-rejection of apptications in case of no/t)-response wasframed and approved by Food Auihority. chairperson, FSsAt is authorized to decide thetime and extent of implementation which shall be done after stabilization of Foscos. Thepolicy wilr be impremented soon in phased rnanner tentatively w.e.f. 1st Jan 2021.
c. Rationarizing the number of documents required for FSSAI License
A revised list of Kind of Business wise mandatory list of rjocuments as approved by FoodAuthority was placed for the information of the mernbers Furlher, lt was also decided tomake requirement of self-attestation of all documents by authorized signatory mandatoryprior to uploading the documents on the onrine ,irtu, for apply.ng ricense andregistration. The changes will be implemented soon in the FoSCoS.
Agenda No' 8.3 : Mandatory lnspections through FoscoRlS version 2.0
It was inforrned to the members that with the pan-lndia raunch of Foscos w.e.f. 01stNovember 2a20, a new, upgraded version of FoscoRrs ,z.o was arso raunched. Keyfeatures ,f upgraded version of FoscoRrs v2.0 were briefed to the meml,lers.
Action decided: states/UTs shall issue instructions for conductirrg inspectionsmandatorily through FoSCoRIS v 2 O app onty. Any inFoscoRrs sha,r bJ fed into it within 4g hours. 

sqection conriucted withoutI 
F\sA$



Efienda No. 8.4: Mentioning of FSSAI License/ Reg

businesses on sale of Food Products

It was proposed to mandate disptay FSSAI License or

receipts/ purchase invoices/cash memo /bills

Comments/feedback of members were sought.

number on receiPts bY food

liegistration number on cash

etc. by food businesses

Agenda No. 8.5 (A): Streamlining
License/Registration fee

the payments r6lated to State

Member were apprised that FSSAI vide letter number 4(37)2017/States/RCD/FSSAI

dated 20th August 2019 requested States/UTs to provide their bank account details so

that centrally pooled funds received by FSSAI in respect of State License and Registration

fee through RazorPay Payment Gateway (integrated with Food Licensing and

Registration System - FLRS) can be remitted directly to respective Bank Accounts
provided by States/UTs on T+1 basis. So far, 25 States/UTs have furnlshed their Bank

Account details:

Action decided :

1. States/UTs viz.(Andhra Pradesh, Arunachal Pradesh, Assam, Bihar, Madhya Pradesh,
Maharashtra, Mizoram, Rajasthan, Telangana, Uttar Pradesh, West Bengal) who have
not given their Bank Account details were requested to submit details of barik account
for remittances of funds collected/centrally pooled by FSSAI in respect of State License
and Registration fee.

2. States/UTs requiring the dashboard for viewing the remitted funds are required to
submit the details of the authorized person in the prescribed from of Bank of Baroda.
FSSAI has deputed a nodal person, Sh. Anand Kumar Prasad, AO, Accounts Division,
FSSAI Hq (Email: akprasadl.ofb@nic.in and Mobile: 9474394060) for the purpose of
reconciliation and remittances of payments to respective State tsank Accounts.

Agenda No. 8.5 (B): Uniform online payment modes throughout the country

Members were apprised that a new, upgraded version of online food licensing and
registration system- FoSCoS (Food Safety Compliance System) was launched pan lndia
w.e.f 1st November 2020.lntegration of Razorpay Payment Gateway for online payments
have reduced the payment-stuck related queries to almost negligible since October 2020.
However, State-specific Payment Gateways are still taking 2-3 days for conflrmation of
payment stuck, which leads to avoidable double payments by the food business operators
and undue harassment.

Further, lt
Jan2021

is decided to discontinue the offline treasury challan option for license w.e.f 1st



.=. o1.
Action decided :

1. States of Delhi, Up, Mp, fN, Kerala and Wg are aduniform payment gateway , 
". 

n".orprv ised to cornpletely switch to

2 States where at present' treasury charan option is avairable , mayprrbticise the mafteramongst the stakeholders that the paid Treasury cnrilrr.'.nall be fed into the [oscos:iff'*:;:"J i:'.il'.i.:H ;: ;m, ; ;;;;;'n"o, ou a va,,a o re ine re a n o pa i<i

Agenda No. 9: Development and Review of Regulations/Standa rds

ISe[:"^ 
were apprised about new t{egutations/standards Notifierj and directions

Agenda No. 10: Eat Right Chaltenge

Mernbers were apprised that Eat Right challenge is envisioned as a competition amongdistricts and cities for recognition of their effJrts in a<iopting and scaring up varous
[I|:[::JJH r:j:l! ;,ff;. *1ff;: 

;, ;, ;J:; 
" .i,,,,; ;,H,o mprove

Action decided: commissioners of Food safety of states and U-rs were requested tosupervise the work of respective districts cnroiled ,nJu,. the Eat night c)har,"nru (FRc)
,ff;I.il:lstates/Urs 

thev also requested ro veritythe status orthe funds arocated ro

Agenda No' 11: Food safety Training & certification (Fosrac)
About training of Regulatory Staff members were inforstarurory induction trainins for Fsos is ror 40 onr" ,n,.rl::J::: ]}]ff..;::T:Jitraining and 26 days of onjob training. with regaio to contraction of training duration to30 days; g days' crassroorn and 22i"r, o, j,b, a o".Lion wourd be taken based onfeedback received from classroo-urininq of FSos of Rnohra pradesh, wB ancJ Sikkinrscheduled from 23 Nov 20 fr:r a durati,n of I days. )'wo hours long coVr[) training is arsoavailable for FSos/Dos states wt'o hrro not avaiteJ ttl training can rsubrnrt request.Empanelment of rrainer Pool of rra,n"r, to be identified at state level er;pecially for the

Hffi 
of Adjudicating officers. rr,,uro"r. were ar.o ,ppri."o about status of FBos

Action decided: S

;:ut,ll#;.iril:::ffi ff Tffi :?;?f ;ffi l,j[:,r;#: jh:ffi :",;:.,"f;
Agenda No' 12: credible Food resting and Effective surveirance

10



{ftlnda No. 12.1: Laboratories

Members were apprised about the status of NABL accreditation of state food laboratories

and informed that only 18 state food laboratories have obtained NABL accreditation so

far and requested states/uTs to initiate the process for obtaining the NABL accreditation

for their remaining food labs at the earliest.

Action deciderl: State Food Testing Laboratories which had: applied for NABL

accreditation by 30th August, 2020 were provided an extension of 6 months due to

covlD.19. These state t-ood Testing L-aboratories were requested to expedite their

process of accreditation. 
-l-he remainrng laboratories will be discontinued as food

laboratory under section 98 of FSS Act, 2006, shortly. However, they may be reinstated

after they obtain NABL accreditation.

Agenda 12.2: Upgradation of State Food Testing Laboratories(SFTLS)

With regard to Upgradation of State Food Testing Laboratories(SFTls), the members

were informed about the installation and distribution of high end equipment (l-tEE) in

St-TLs and the assistance provided hry FSSAI in terms of manpower and consumables.

He further requested States/U'l'to calibrate, operationalize and utilize the equipment

Action decided :(i) States/UTs were requested to rmmediately procure the consumables

from the grant of Rs 60 lakh released by FSSAT and ensure tlrat all the High End

equlpment are now functional and optimally utilized.

(ii) 1'hose States/lJTs which have not submitted Monthly Progress Reports (MPRs) for

tlt:E and Microbiological Laboratories were requested to submit the sarne at the eartiest.

(iii) Those States/UTs which have not submrtted the Utilization Certificate for the grant

released were requested to submit the same at the earliest.

Agenda 12.3: Establishment of Food Safety on Wheels (FSW)

Members were informed that in addition to 60 FSWs delivered to 32 States/Ul's earlier,

30 moclified FSWs have becn delivered to 11 States/UTs on first come flrst serve basis.

However, FSWs are not being utilizetl optimatly by some of the States/UTs and MPRs

are also not sent regularly.

Action decided: States/UTs were requested to ensure optirnal utilization of

FSWs/Modified FSWs and timely send MPRs. Additional FSWs would be provided on the

basis of utilization of FSWs provided earlier.

Agenda 12.4: Capacity Building/Training for laboratory Personnel

Members were apprised
laboratory personnel.

in details about various training programmes conducted for
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Agenda 12'5: Providing 3 Basic Equipment (HpLc, Gc, uv-vrs) to states/UTsMembers were informed that FssAl is providing 3 basic equipment instead of FTIR to
those state Food resting L"oo*to'i"s where thl 

"quip,i"nt are not availabre. Grant of
Rs' 19'92 crore has alreadyo""n rur.'rsed to 21 shi;;rJrs proposirr of two stares vizffl:ili,.::ff.,n,i il::J,::ffi0",,"t,o, 

Howe,",, ;;,; or these Stares has initiated

Action decided: other states/Urs were requested lo send their proposar in case theseequipment are required. states/ur, roi*r,rch funds ,ururr"o, were requested to procure
[::" 

equipment preferably tnrougn ceut ano utirize 
"" 

,r.u within the current financiar

Agenda 12'6: Utirization of 3 Hand-herd devices/Rapid Kits by States/UTs

*'fi"Xffir::::"t",'.'"t;,:'" requested to provide detairs or test c;rrried ou,hroush

ffi ili ;il rIff 3'X"Jff ;'.1'ffi:.T,H? ", 
e n t s vs te m ( s Ms ) wi th c o, d c h a i n

Members were informed tfrat 22 states/U rs had shown readiness for imprenrentation ofsMS in their states/UTs so far Members were also informe;d abor-rt *re status ofstrengthening of sample management system. states/UTs were requesk:d to co-ordinatewith vendors for delivery and irltattatron of sMS components.
Action decided: Assam, chhattisgarh and Uttar pradesh were requested to coordinatewith the vendor in derivery ano rn"statta.llon. of sMS ;;;ponents and participate in thetrainirrg to be imparted by the Vendor Punjab r,as ioentiiud nodar officer, but detairs ofr?:,Liii5:"1:,iJ:#8Ji;#*ates were requested ro nonrinare Nodar orricer and

lT::tf :;n: I,'ffil]eirrance 
conducted/to be conducted to rnonitor quarity

Members were informed about hand_held
designated Nodat Officer. Oetails ofiested
awailed from States/UTs.

Edible Oil euality Survey was conducted irrbeing compiled.

device/rapid kits delivererd to States/UTs
done through these hanoJ_held device/kits

the month of August, ZA20 arnd its report is

With regard to surveillance followir)g was informed to the mernbers;

Detection of adulteration in Khoya was carried out through FSWs in selected cities. Total1092 sampres were tesred in which 212 ;;;;l; *+ round non-conformins rn 712 \lhdglf)
U
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,-'sraies/UT (Assam, Bihar,

tnan 30% non-comPliant. I

J&K, Jharkhand, Kerala, Puniab and W.B.)' there was more

So these States were requested to conduct enforcement drive.

Milk products Survey(MP5-2020) conducted during 12 November to 13th November,

2O2O lo assess the qualrty and safety of Milk products sold during festival period in the

country and to identify hotspots of adulterated and unsafe milk products, if any; and put

in place a continuous surveillance framework for assessing quality of tt{ilk products sold

in the country.

Agenda 13: lssues faceci by Food lndustry regarding Licensing, Sampling, Adjudication

and Labelling defects.

Ms. Meetu Kapoor, Executive Director-FACE, Cll &CAC Member, raised the issues faced

by Food lndustry regarding Licensing, Sarnpling, Adjudication and Labelling defects. The

relevant provisions and position on these issues was explained by ED(RCD) The issues

raised were also noted down for due consideration.

Concluding Remarks by Chairperson, FSSAI: ln her concluding remarks,

Chairperson FSSAI congratulated all stakeholders for their active participation and

improved accuracy in reporting of Quarterly Reports. She further emphasised that
Commissioner of Food Safety should participate in the CAC meeting instead of deputing

their subordinates. She noted that there was need for uniform incremental improvement

in Food Safety eco-system across the country. She expressed her appreciation for more
than expected participation by districts in Eat Right Campaign of FSSAI. She advised the

Commissioner of [-ood Safety to monitor and support the districts. She further noted that
the weakest links in food safety eco-system were limited manpower, lack of labs and their
infrastructure, inordinate delay in testing of samples and inadequate surveillance. She

emphasised that Commissioner of Food Safety should give more attention to labs and

technical manpower. 'I'here should be accountabitity in respect of lab technicians for
testing of samples and issue of reports. She advised to ensure more extensive
surveillance activities and timely submission of sanrples to the labs. She observed that
FoSCoRlS, the digital inspection systcm could be easily carried out on tablets and smart

I
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phones and such inspections should be encouraged as they ensure transparency,
accuracy and easy access to inspection data. She appreciated the initiatives taken by
FSSAI to provide financial assistance to States on..various aspects of food safety under
the single umbrella of MoU. This MoU will go a long way in building a bettFr food safety

system for the citizens of the country.

The meeting ended with a vote of thanks to the Chair.
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